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& USSR (Statt.)
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CONSTITUTION (TWENTY-SIXTH
AMENDMENT) BILL*

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRIMATI INDIRA GANDHI) :
Sir, 1 beg to move for leave to introduce a
Bill further to amend the Constitution of
India.

MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRIMATI INDIRA GANDHI : I
introduce the Constitution (Twenty-Sixt
Amendment) Bill.

SHR1 PILOO MODY (Godhra) : The
Bill is not introduced.

MR. SPEAKER : The Bill is introduc-
ed. The Prime Minister has already
introduced the Bill. Be sure about it, Mr.
Mody.

SHRI PILOO MODY : This is the first
time that a Bill must have been introduced
in the House.

SHRIMATI INDIRA GANDHI : 1t is
the first time that this Bill has been
introduced.
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